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RZ215/B, Charasia Pan Bhandar
ar I, Palarn Co1cRaj Nagar I, Palarn Colony, NewDelhi .. Applicant

(By Shri U.Grivastava, Advocats]
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Union of India, ui ii ouyM

1 . Gsri0ral Mariag©i ■, ^
Northern Railway, Baroda Huus©, iMevv DsIim

2. Divisional Railway ridi iayei
Northern Railway, Nsw Delhi

^  3. Permanent vVay Inspsi-.uui
Northern Railway, Jakhal (Haryana) . . Respondents

(By Ghri B.G.Jain, Advocats)

ORDER

By the present OA, applicant who claims to haV'

worked as casual labour under R-3 from 1 .2.84 to 15.0.a4

is seeking re-engagemient.

2. As rightly contended by the learned counsel for tlie

respondents, the present OA is hopelessly hit b>-

1 imitation. I also find from the reply filed by the

respondents that the applicant had left the job on his

own and did not turn up after that. Learned counsel for

the respondents has also urawn miy

various judgements in the OAs (No.2140/37, 1144/93,

831/35, 1047/38 and 2463/33) filed by similarly situated

persons and decided by the coordinate Benches or tins

Tribunal on 12.S.9S, 6. 12.39, 15.2.39, 21 .7.33 and

16.8.33 respectively, by which the said OAs wero

CllSrniSSed or, thiS pOi i it. i i iti iuca.L. iw! i . mo j. dni oi



tee considered view that, the present OA is also covered
in an fours by the decisions taken by bino n .uUnal

•eason to take a
}

the OAs referred supra. Thus. I have no r

different view contrary to ' the above ones.
OA is dismissed being hit by limitation
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